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HON'BLE MISS USHA SEN, MEMBER(A)
HON'BLE MR, T,L, VE MEMBE

(By Hon'ble Miss Usha Sen~ AM)

This review application has been filed against the
judgment dated 4,2.,1994 in 0.R, N0.357 of 1994, By this judgment
a direction was issued to the respondents to decide the representations
dated 21,2,1994 of the applicgnt within a period of one month from

the communicagtion of the order and to allow the applicent to continue
in service till the representation is decided., The O.A- was disposed

of at admission stage with this direction,

2= This revisw application has been filed by the respondents
in which they have interalig urged that they tried to trace the
representation of the applicent in the office but could not dglo
end it appears that the samelias not received in their office.
3= We have gone through the review application. We do not
"
find any error apparent on the of the record to warrant a review
of the order dated 4.3.1994 under challenge. In case the representation

is not traceable in the offices of the respondents they may give a

reply to the copy of the repréémtation supplied along.with the cepy

of the aforementioned judgment of 4,3,1994, With this observation

the Review Application is disposed of, Ul Jo
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